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6.ORDER DT.7,12.2001. ;
The applicant in this Original

Application, has prayed for a direction to the

Respondents to consider her case with regard te

appointment on compassionate ground against @

suitanle post and also for sanction of

revised pension and family pension with other

anciliary cenefits.Learned counsel for the

applicant does not press the relief with

regard to compassionate appointmen t, 30 far as

revised pension is concerned,it 1is suomi tted

by learned counsel for the applicant that

has al ready been paid to applicant,

the same

In thet view of the matter, the Case has

infructuous and hence acco rdingly
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